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{vil) LATHI CHARGE ON A PROCESSION
or Barmixis 1N CHANDIGARE ON
Avgusr 17, 1981,
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MR. DEPUTY-SPEAKER: What-

ever you have given in writing only
shall go on record.
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(viii) NEED TO ENSURE SMOOTH FLOW
OF CARGO CLEARANCE AT CALCUTTA
AIRPORT.

SHRI NIREN GHOSH (Dum
Dum): Over the years, the Calcutta
Airport, the best Airport in Indla
according to International Airport
Authority of India, has been syste-
matically neglectey by the Centre.
Nobody knows the reason behind
this, because though repeated com-
plaints over this have appeared in
the press, the process of denigration
of the Calcufty Airport has conti-
nued according to a plan, it seems.
Matters have reached a dangerous
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pasg sbout accumulation of Cargo at.
the Calcutfa Airport.

The All India Shippers Counci]l has
publicly expressed concern. Accord-
ing to AISC, about 180 tons of cargo
hag accumulated at the Air Cargo
Complex while the capacity of Lft-
g cargo hag been reduced tg gbout
10 tons g day. AISC has alleged that
despite repeated requests to different-
high level forums, pothing had been
done so far to clear the backlog. The
Airport Cargo Department said that
at present 114 tong of cargo were
lying at the complex and on an ave-
rage 20 tons were being hifteq daily.
They held that flights including cargo-
flights from Calcutta Airport were
mnadequate and much less thap that
in Bombay, Delhi and Madras Air-
ports. As a result, the quantum of
cargo had fallen by about 25 In
1980-81. The AISC holds the Cal-
cutta Airport where the first Inter-
national Air Cargo Complex was set
up had suffered from neglect. The
number of westbound flights from
Calcutta Airport had been curtailed.
There was no reason for this. The
past five vears have witnessed this
process. The British Airways used
to run a chartered flight for lifting
only cargo from the region. It used
to run a passenger flight alsp which
lifted six tons of cargo as well. These
flights had been cancelled. The Air
India flight had also been cancelled.
Four years ago the main air cargo
from Calecutta was carpets. Because
of irregularities in flights, the ex-
porters had stoppeq despatching their
goods to Calcutta. Carpets were now
sent from Delhi. For the same rea-
son garments were now sent from
Bombay and leather from Madras,

Trucks with export commodities
were not allowed inside the Airport.
They had to wait outside. Damage
was caused to the goods because of
this and exporters haq to pay de-
murrage for the waiting period. Tt-
passes ones comprehension why
chartering and sub-chartering of air-
craft should not be freely gllowed to-
ensure smooth flow of cargo.
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In fine, 3 dangerous situation has
been brought sbout heving far-reach-
ing consequences.

I demand that matters be rectified
forthwith,

15 hrs.

EXPORT.IMPORT BANK OF
INDIA BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri R. Venkataraman on
the 17tan August, 1881, namely;

“That the Bill to establish a
corporation to be known zs the
Export-Import Bank of India for
providing financial assistance tao
exporters and importers, ang for
functioning as the principal finan-
cial institution for coordinating
the working of institutions engag-
ed in financing export gnd import
of goods and services with g view
to promoting the country's inter-
national trade and for matters con-
nected therewith or incidental
thereto, be taken into consdera-
tion.”

Shri P. K. Kodiyan to continue his
speech.

SHRI P, X KODIYAN (Adoor):
Mr, Deputy-Speaker, Sir, yesterday I
was referring to the Financial Memo-
randum gttached to the Bill which
says:

“It is proposed that a sum of
fifty croreg of rupees may be pro-
vided in the budget for 1981-82
for setting up the Export-Import
Bank of India.”

It js not a small amount and the
Proposal for setting up an Export-
Import Bank has been under the
consideration of the Government for
guite some time. I go not know why
No provision was made in the cur-
rent year’s budget for this purpose.
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Now, I come to the prgvisions of
the Bill. Clause 10 describes the type
of business which the Exim Bank
will undertake. Clause 10(1) says:

“The Exim Bank may grant in
or outside India loans and advan-
tes by itself or in participation
with any bank or financial institu-
tion whether in or outside India
for the purposes of export or im-
port and shall also function ag the
principal financial institution for
coordinating the working of insti-
tutions engageq in financing of the
export anq import in such man-
ner as it may deem appropriate.”

Then in sub-clause (2) there is 8
Jong last of items of business which
the Exim Bank may undertake.
These are listed from (a) to (x),
that is 24 types of Dbusiness. of
course, it is gaid in sub-clause (2):

“The Exim may also carry on
and transact all or any of the fol-
lowing kinds of business.”

It need pnot undertake all these
items; it can pick up any of these
jtems mentioned here. But, at the
same time, it can simultanously car-
ry On business in relation to all the
items listed in sub-clause (2). This
seems to be a very impressive list of
activitieg of the proposed Exim Bank.
The coverage seems to be very wide.
Particularly, I want to refer to item
(s) in sub-clause (2), that is planning.
promoting, developing and financing
export-oriented concerns, Then
item (v) says: “Collecting, compiling’
and disseminating market and cre-
dit information in respect of inter-
national trade.” There is sub-clause
(3) also. In all there are 24 items, as
I pointed out earlier. The list seems
to be quite impressive, but I want
to ask the hon. Finance Minister,
whether the proposed Exim Bank
will bg in a position to undertake
such a wide range of activities which
involves planning, promoting, deve-
loping and financing export-oriented”
concerns, and also collecting, com--



